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1, the Chairman of the Commmittee on Private Members' Bills and
Resolutions, having been authorised by the Commitiee to present the
Report on their behalf, present this Sixty-third Report.

2 'The Committee met on the 26th April, 1976 for—

1. Allocation of time to the Resolutions at item Noa. $ and 4 set
down in the List of Business for Friday, the 30th April, 1976,

II. Examination of the Constitution (Amendment) Bill, 1976 (Substi-
tution of articles 1, 3 etc) by Shri Rajdeo Singh under rule
204(1)(a) of the Rules of Procedure.

Allotmens of time to Resolutions

3 Thellembenwhohadubledtluruoluﬁouminvmdwnknd
the sitting. Shri Tridib Chaudhuri attended.

4. The Committee recommend the allocation of time as follows: —

{1) Resolution regarding land reforms «+ 2 hours
(2) Resolution regarding inter-state river project +» 2 hours

Examination of the Constitution (Amendment) Bull, 1876 (Substitution of
cmclal,z.ctc)byShanjdcoSing

5. Shri Rajdeo Singh, the Membey-in-charge of the Bill, who is also
a Member of thel Coramittee, was present,

6. The Bill seeks to amend the Constitution with a view to provide
that India shall be a Unitary form of State comprising a number of

7. The Commiitiee were of the opinion that the Bill seeks to change the
federal structure of the Constitution, and the basic institutional pattern
provided therein,

8. The Committee had recently examined a Bill given notice of by
Shri C. K. Chandrappan seeking to abolish the Rajya Sabha. The Comn-
mitlee felt that as the Bill sought to alter the basic structure of the
Constitution, the Member t not be given permission to move for
leave to introduce that Bill. (vide Sixtieth Rdport of the Committes).

9. The Commitiee felt that since the present Bill also affected /
structure of the Constitution, Shri Ra Singhmlghtnotbo
to move for leave to introduce the

Recommendations

10. The Committee recommend that—

(i)tbealloaﬁonoftimetomoluﬁou.usbownlnwmwh&
above, be agreed to by the House; and

ii) Shri Ra Singh be not permitted to move for leave to

e troduéede:k Constitution (Amendment) Bill.

Nzw Deua; G. G, SWILL,
Chairman,
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